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1. The grievance in this present application is regarding air pollution caused in the area of Village Satha,
District Aligarh, UP during loading and unloading of clinker by Birla Uttam Cement Company, C.D.F.,
Cherat at Harduaganj Railway Station.

2. The applicant has submitted that clinker is being loaded and unloaded at the above-mentioned
Railway Station by the Project Proponent for the last six years. The air and dust pollution caused
during loading and unloading of clinker is posing serious health hazards to the residents of the
locality and is also adversely affecting fertility of the adjoining agricultural land.

3. Prima facie, the averments made in the application raise questions relating to environment arising
out of the implementation of the enactments specified in Schedule | to the National Green Tribunal
Act, 2010. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of State PCB and District Magistrate, Aligarh
and direct the same to meet within one week, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned project proponent, verify
the factual position and take appropriate remedial action by following due course of law and giving
opportunity of being heard to the project proponent. The State PCB will be the nodal agency for
coordination and compliance.

4. Factual and Action taken Report may be submitted within one month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

5.  List for further consideration on 10.10.2023.

6. A copy of this order, along with a copy of the application and documents attached with the same, be
forwarded to the Member Secretary, State PCB and District Magistrate, Aligarh by e-mail for requisite
compliance.
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1. The grievance in this present application is regarding air pollution caused in the area of Village Cherat,
District Aligarh, UP during loading and unloading of clinker by Mangalam Cement Company, Cherat at
Harduaganj Railway Station.

2. The applicant has submitted that clinker is being loaded and unloaded at the above-mentioned
Railway Station by the Project Proponent for the last seven years. The air and dust pollution caused
during loading and unloading of clinker is posing serious health hazards to the residents of the
locality and is also adversely affecting fertility of the adjoining agricultural land.

>

Similar matter (O.A. No. 426/2023) complaining about air pollution by loading and unloading of clinker
at Harduaganj Railway Station came up for hearing before this Tribunal and this Tribunal vide order
dated 01.08.2023 constituted a joint Committee with direction to verify the factual position and
submit factual and action taken report within one 2 month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

4. List for further consideration on 10.10.2023 along with 0.A. No. 426/2023.
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1- Pursuant to service of notice on respondent no. 8 in compliance of order dated 24.05.2023, Mr. Manu
Garg, Advocate has appeared on behalf of respondent no. 8. Reply on behalf of respondent no. 8 has also
been filed vide email dated 26.08.2023.

2- Action Taken Report has also been filed by DRM. North Central Railway, Prayagraj vide email dated
25.08.2023

3- In the above said Action Taken Report, it has been mentioned that applications for consent filed on behalf
of DRM, North Central Zone, Prayagraj Division, U.P. were rejected twice by UPPCB.

4- Learned Counsel for UPPCB has submitted that UPPCB will look into the matter of grant of consent on
requisite compliance/issuing appropriate directions for closure.

5- Mr. Himanshu Badoni, DRM, North Central Zone, Prayagraj Division, U.P. has appeared before this
Tribunal through VC and we have interacted with him. Mr. Himanshu Badoni, DRM, North Central Zone,
Prayagraj Division, U.P has mentioned that tender has been floated and the requisite remedial measures
are being taken.

6- In reply filed by respondent no. 5 it has been mentioned that brand new green cloth has been provided on
both sides of the railway sidings. We are of the considered view that till the time long term remedial
measures are executed, the aspect of replacement of green cloth with tin sheets may also be considered
for the purpose of preventing/controlling the dust pollution likely to be generated during loading
unloading of clinker.

7- Learned Counsel for the respondents no. 2, 4 and 5 to 8 seek time for filing of Action Taken Report/Status
Report regarding remedial measures.

8- Action Taken Report/Status Report by respondents no. 2, 4 and 5 to 8 be filed within two months at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not in the form of
Image PDF.

9- List for further consideration on 02.11.2023
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The grievance in this present application is regarding air pollution caused in the area of Village
Satha, District Aligarh, UP du‘ringv loading and unloading of clinker by Birla Uttam Cement
Company, C.D.F., Cherat at Harduaganj Railway Station."

The applicant has submitted that clinker is being loaded and unloaded at the above-mentioned
Railway Station by the Project Proponent for the last six years. The air and dust pollution caused
during loading and unloading of clinker is posing serious health hazards to the residents of the
locality and is also adversely affecting fertility of fhe adjoining agricultural land.

Prima- facie, the averments made-in the a;ﬁplication raise questions relgting to environment
arising out of the implementation Qf the enactments specified in Schedule | to the National
Green Tribunal Act, 2010. In view of the averments made in the applicéti_on, we consider it
appropriate that a Joint Committee be constituted to verify the factual position and take
appropriate remedial action. Accordingly, we constitute a Joint Committee comprising of State
PCB and District Magistrate, Aligarh and direct the same to meet within one week, undertake
visits to the site, look into 'th'e‘grie'vances of the applicant, associate the applicant and
representative of the concerned project proponent, verify the factual position and take
appropriate remedial action by fblloWing due course of law and giving opportunity of being
héard to the project proponent. The State PCB will be the nodal agency for coordination and
compliance.

Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngt@gov.in preferably in the form qf’searchable PDF/OCR Supported PDF and not in the form of
Image PDF. ; |

List for further consideration on 10.10.2023.

A copy of this order, along with a copy of the application and documents attached with the
same, be forwarded to the Member Secretary, State PCB and District Magistrate, Aligarh by e-

mail for requisite compliance.
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The grievance in this present application is regarding air pollution caused in the area of Village

Cherat, District Aligarh, UP during loading and unloading of clinker by Mangalam Cement

Company, Cherat at Harduaganj Railway Station.



2. The applicant has submitted that clinker is being loaded and unloaded at the above-mentio 2@(7
Railway Station by the Project Proponent for the last seven years. The air and dust po!lutton
caused during loading and unloading of_“c{linke‘r is posing serious health hazards to the residents

of the locality and is also‘ad’Ve_r‘s_egly affec'fing fertility of the adjoining agriculiural land.

3. Similar matter (O.A. No426/2023) complaining about air pollution by loading and unloading of
clinker at Harduaganj Railway Station came up for hearing before this Tribunal and this Tribunal
vide order dated 01. 085“;7.'023 constituted a joint Committee with direction to verify the factual
position and submit factual and action taken report within one 2 month by e- mall at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF. : i

4. List for further consuderatlon on 10 10.2023 along wrch 0O.A. No. 426/2023.
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“.....3. In view of the averments made in the application, we consider it appropriate that a Joint

5,

Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of State PCB and District
Magistrate, Aligarh and direct the same to meet within one week, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the
concerned project proponent, verify the factual position and take appropriate remedial
action by following due course of law and giving opportunity of being heard to the project
proponent. The State PCB will be the nodal agency for coordination and compliance.

Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form
of Image PDF.

List for further consideration on 10.10.2023.”
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1. The grievance in this present application is regarding air pollution caused in the area of Village Satha,
District Aligarh, UP during loading and unloading of clinker by Birla Uttam Cement Company, C.D.F.,
Cherat at Harduaganj Railway Station.

2. The applicant has submitted that clinker is being loaded and unloaded at the above-mentioned
Railway Station by the Project Proponent for the last six years. The air and dust pollution caused
during loading and unloading of clinker ‘is posing serious health hazards to the residents of the
locality and is also adversely affecting fertility of the adjoining agricultural land.

3. Prima facie, the averments made in the application raise questions relating to environment arising
out of the implementation of the enactments specified in Schedule | to the National Green Tribunal
Act, 2010. In view of the averments made in the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of State PCB and District Magistrate, Aligarh
and direct the same to meet within one week, undertake visits to the site, look into the grievances of
the applicant, associate the applicant and representative of the concerned project proponent, verify
the factual position and take appropriate remedial action by following due course of law and giving
opportunity of being heard to the project proponent. The State PCB will be the nodal agency for
coordination and compliance. '

4. Factual and Action taken Report may be submitted within one month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

5. List for further consideration on 10.10.2023.

6. A copy of this order, along with a copy of the application and documents attached with the same, be
forwarded to the Member Secretary, State PCB and District Magistrate, Aligarh by e-mail for requisite
compliance. :

Ao ST wRT ef¥reeer, ¥ Rl § <R elovo wwem-457 /2023 THogdo Rig 9
050 W5y H gIka Srewr faie 02.08.2023 B A afer Freaw 8-

1. The grievance in this present application is regarding air pollution caused in the area of Village Cherat,
District Aligarh, UP during loading and unloading of clinker by Mangalam Cement Company, Cherat at
Harduaganj Railway Station.

2. The applicant has submitted that clinker is being loaded and unloaded at the above-mentioned
Railway Station by the Project Proponent for the last seven years. The air and dust pollution caused
during loading and unloading of clinker is posing serious health hazards to the residents of the
locality and is also adversely affecting fertility of the adjoining agricultural land.

w

. Similar matter (O.A. No. 426/2023) complaining about air pollution by loading and unloading of clinker
at Harduaganj Railway Station came up for hearing before this Tribunal and this Tribunal vide order
dated 01.08.2023 constituted a joint Committee with. direction to verify the factual position and
submit factual and action taken report within one 2 month by e-mail at judicial-ngt@gov.in
preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.

4. List for further consideration on 10.10.2023 along with O.A. No. 426/2023.
<€7\ \\ »
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Pursuant to service of notice on respondent no. 8 in compliance of order dated 24.05.2023, Mr. Manu
Garg, Advocate has appearedf’f_, ehalf of respondent no. 8. Reply on behalf of respondent no. 8 has also
been filed vide email dated 26.08. 2023,

Action Taken Report has also been flled by DRM. North Central Railway, Prayagraj vide email dated
25.08.2023

In the above said Action Taken Report, it has been mentioned that applications for consent filed on behalf
of DRM, North Central Zone, Prayagraj Division, U.P. were rejected twice by UPPCB.

Learned Counsel for UPPCB has submitted that UPPCB will look into the matter of grant of consent on
requisite compliance/issuing appropriate directions for closure.

Mr. Himanshu Badoni, DRM, North Central Zone, Prayagraj Division, U.P. has appeared before this
Tribunal through VC and we have interacted with him. Mr. Himanshu Badoni, DRM, North Central Zone,
Prayagraj Division, U.P has mentioned that tender has been floated and the requisite remedial measures
are being taken.

In reply filed by respondent no. 5 it has been mentioned that brand new green cloth has been provided on
both sides of the railway sidings. We are of the considered view that till the time long term remedial
measures are executed, the aspect of replacement of green cloth with tin sheets may also be considered
for the purpose of preventing/controlling the dust pollution likely to be generated during loading
unloading of clinker.

Learned Counsel for the respondents no. 2, 4 and 5 to 8 seek time for filing of Action Taken Report/Status
Report regarding remedial measures.

Action Taken Report/Status Report by respondents no. 2, 4 and 5 to 8 be filed within two months at
judicial-ngt@gov.in preferably in the form of searchable PDF/OCR supported PDF and not in the form of
Image PDF.

List for further consideration on 02.11.2023
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Latitude: 27979768
Longitude: 78129862
Altitude: 13232411 m
Accuracy: 99 m
Time: 12-09-2023 13:37
Note: Grar mrsff

Latitude; 27990897
Longitucle: 78128138
Elevation: 20551£7 m
Accuracy: 49 m

Time: 12-09-2023 13:23
Note: gegaris




